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. 96 	 As f a r as t ad ay argu ake n t5 JkS conce rn 

It was stated by Mr. K.C.Mohanty learned 

7 

Government Advocate, that order of 

revokIng the suspension of the applicant 

has since been issued. This point is noted. 

Action rry be taken to file cwnter to the 

main petition . Three weeks time granted 
tL 

to file counter. A 	of this order may 

be given to learned counsel for both sides. 

Mer i> r (ir!fl. ) 
).2.9E 	 Learned Goverflrrnt Advocate 

hri K.C.Mohanty submits that the order 

of revocation of suspension hs taken 

on 5.2.1996 and this application has been 

filed thereafter. He has no lmx time to 

take instruct ions. 	impre ssed upon 

that it is a very urgent mnitter because 

he applicant even after the revocation 

of suspension is not allowed to join 

because of the letter annexued as AnnexUre 

i/i to the M.i.  18 3/96 issued by the 

principal Secretcry to the Government, 

Forest & Env ironnnt IDe partment. 

At the request of Government 

-dvocate adjourned to 26.2.1996. 
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